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CORAM:- 

The Roa'ble Mr .  le<.• C's\n`i 	;sr rn  

The Hon' ble Mr . 

1. Whether Reporters of local papers may be allowed to 
see the judgement? 

2. To be referred to the Reporter or not? 

3, Whether their Lordships wish to see the fair copy 
of the judgement? 

4, Whether to be circulated to all other Benches? 
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T 1E li&ANAL AuNINI3Titm1IVE NIBUNAL, HUAI-JABAL) BELCH, 

' 	ALLAHABAU 

U.A. No. 299/92 

Krishna Pal Singh 
	 Applicant 

Vs. 

Union of India cc others • • • 
Fcespondents. 

Hon. Mr. K. Dbayya, A.f9. 

Hon. nr A.K. 3inha, W.M.  

(Hon. Mr. K. dbayya, A.M.) 

Counter is on record and though rejoinder has not 

been flied, inspite of opportunity, we have heard the Counsels 

of the parties and with their ,consent, the case is being 

disposed of. 

2. The applicant has approached this Tribunal raising 

s grievance against non declaration of the result of the 

eclectic n held in 19 86 for the post — Pastel Assistant/Sorting 

Assistant and prayed that his name be included at 31. 

in the abstract appended to the result of the LCD Examination 

held on 16.12.19E6 (Annexure—I0. According to the applicant 

he is a Post Man in Moradabad Division and posted at 

Head Post Office, Moradabad. 

3. A special confprmation examination for proOotion 

to the pest of Postal Asdiscan4/Sorting Assistant cadre was 

held on 18.12.1988, in which the applicant also appeared. 

However, his result was withheld, and the names of other 

candidates were declared, though, according to the applicant 
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there were 11 vacancies to absorb him also. The applicant 

assails the action of respondents as arbitrary and against 

principles of natural justice. 

4. 	The case has been opposed by thin r espondents 

who have stated in Para 4 of the Counter Affidavit that 

result of the applicant could not be declared because of his 

involvement in 	fraud case of Honey Orders, It 13 pointed out 

tha the applicant paid certain Honey 'Orders without 

identification to unknown persona and lafraud mounted to 

7,920/—. Ass s sheet was issued to the applicant 

on 1—e-1192 and she disciplinary proceedings are e co be 

concluded. The respondents have justified their action of 

Litaholdinj the L.esul.t on the ground t hat as the disciplinary 

proceedings are pending against the applicant, he is not 

entitled for the benefit of the selection. Ref rence may be madE 

to t he to the case of Onion of India V,. P.U. OHnakiraman 

AId 1991 (Page 2u10, wherein the Supreme Court held that 

if no charge--sheet has been served before consideration for 

promotion or selection, disciplinary p r uc secii tmi s started 

later on ceill not serve as a bar for promotion. Admittedly, 

in this cse, selection to t he pcst 	held in 19136 and the 

ch;ar e t silet was issued in the year 1992. In other words, 

there were no charge—sheet issues❑ to the ap,.hicant at the 

time of selection. 

In view of the legal proposition laid down by 

Supreme Court in the case of Janakiraman (Supra), the ground 
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a 	 Laken by the ra ;pendents to withheld the result can not be 

sustained. In these circumstances, we direct the respondents 

to declare theresult of the applicant and in case he nes been 

found successful, ha shall be given the appointment Ape 

there being nothing else against the applicant. We do not 

rake any observation regarding the aisciplinary proceeding 

pending against the applicant which obviously will Ce disposed of 

in accordance with law. The application is disposed of with 

directions and observations as above. 

6. 	No order Els to the costs.. 

Hember 

Allahabao 
dt. 22-3-93 

/smc/ 


